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Ref.No.comYCERC/ 24 | + Date : 31.07 .2018.

To

The Secretary.

Central Electrici[z Regulatory Commission

3rd and 4th Floor, Chanderlok Building

36, Janpath, New Delhi 110 001

Sub : Comments/Suggestions on Consultation Paper on Terms & Conditions of tariff regulation for

tariff Period 01.04.2019 ro 31.A3.2024.

Ref: 1) Public Notice vide no. L-112361CERC dated 24.05.2018

2) The comments of DVC through letter vide no. Comml/'l'ariff/Comments/2547 dated

13.07 .2018

Dear Sir,

ln reference to the Public Notice dated24.05.2018. DVC offered their comments through its

letter dated 24.05.2018. However the revised comments of DVC in respect of Point no. 21(a) & (b),

26 & 36.7 are submitted herewith lor kind inclusion replacing our previous commcnls.

Eristing entry in comments of DVC in Poin1no.21.0 under o & M was as l'ollows:
,,21.0 0&l{

Comments of DVC asainst Point no. -21.8:

21(a) & (b)

o Installation of pollution control system, instaliation of IrGD system. introduction of NO:r
control system, up-gradation of ESP, mandatory usc of trcated scwage water b1, thermal
plant, will increase the O&M cost and is to be taken care of a1 the tirle of determination
of O&M.

o With theintegration of renewable energy, the Generating station will undergo flexible
operation (fi'equent ramping r-rp & down) resulting in higher u.ear and tear - leeds to be
addressed rvith higher O&M cost.

o As per MOEF guidcline. power stations arc mandatcd to transport pond Ash at thcir own
cost up to 100 KM and share half of the cost up to 300 KM. This cost needs to be
reimbursed to the por.ver station over and above O&M cost.

o Water charges needs to be allo.,ved separately.
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The hike in employee's salary due to pay revision (approx. 14.5%) as per 7th CPC and hike
in contracted labour wages (approx. 40%) as per directives of central govemment needs to
be taken care in O&M cost.

For standalone unit, higher O&M expenditure needs to be considered."

The revised entry in the comments of DVC is as follows:

21.0 0&M
Comments of DVC aqainst Point no. -21.8:

2l(a) & (b)

o Installation of pollution control system, installation of FGD system, introduction of NOx
control system, up-gradation of ESP, mandatory use of treated sewage water by thermal
plant, will increase the O&M cost and is to be taken care of at the time of determination
of O&M.

o With the integration of renewable energy, the thermal generating station will undergo

/Iexible operation (frequent ramping up & down) resulting in more failure of parts /
equipment & reduction in life of the unit due to development of more fatigue stress -
needs to be addressed with higher O&M cost and depreciation. DVC proposes 10 t%

additional O&M cost per MW of renewable power integration in DVC periphery. ,4fter
observing the actual scenario the quantum of additionul O&M cost may be reviewed.

. As per MOEF guideline, power stations are mandated to transport pond Ash at their own
cost up to 100 KM and share half of the cost up to 300 KM. This cost needs to be

reimbursed to the power station over and above O&M cost.
o Water charges needs to be allowed separately.
. The hike in employee's salary due to pay revision (approx. 14.5%) as per 7tr CpC and hike

in contracted labour wages (approx. 40o/o) as per directives of central govemment needs to
be taken care in O&M cost.

. For standalone unit, higher O&M expenditure needs to be considered."

The existing entry against Point no.26.3.19 in Operational Norms was as follows:

26. Operahonal Norms
Comments of DVC asainst Point no. -26.3.19:

Specific Secondary Fuel Oil Consumption
Due to integration of renewable energy and low PLF due to surrender of power by beneficiaries
and shortage of coal, the Generating station has to run at the Technical minimum level or
sometimes lower than that with the help of oil support. Therefore, normative value as specified
below may please be considered:

For 600 MW500 MW 250 MW: 1.0 mlA(WH
For 210 MW: 1.5 ml/I(WH



The revised ent$r will be as follows:
26. Operational Norms

Comments of DVC aeainst Point no. -26.3.19:

Specific Secondary Fuel Oil Consumption
Due to integration of renewable energy and low PLF due to surrender of power by beneficiaries
and shortage of coal, the Generating station has to run at the Technical minimum level or
sometimes lower than that with the help of oil support. Therefore, normative value as specified
below may please be considered:

For 600 MW500 MW 250 MW: 1.0 mlA(WH
For 210 MW: 1.5 ml/KWH

As per NotiJication of CERC dated- 05.04.2016 regarding Technical Minimum Schedule for
Generating Stations under Sl. No. 6.38-j(iii):

Regulation |Yo. CERC Amendment DVC Comments

6.sB-3 (iii) Where the scheduled generation falls
below the technical minimum schedule,
the concerned CGS or ISGS shall have the
option to go for reserve shut down and in
such cases, start-up fuel cost over and
above seven (7) start / stop in a year shall
be considered us additional compensation
based on following norms or actual,
whichever is lower.

DVC appeals to allow
compensation for start-up

fuel costfrom lst start/stop.

Oil consumption (KL) per start-up allowed by CERC as follows:

The existing entry against Point no.36.7 in Energy Storage system was as follows:
0036. Energy Storage System
Comments of DVC against Point no. -36.7:

Deployment of Energy Storage System connected with Grid is required with the integration of
variable renewable energy sources. Deployment of grid storage is at a nascent stage and there
is no policy or regulatory framework as regards to storage.

Unit size (MtY) Hot start-up Wurm sturt-up Cold start-up

200/210/250 MW/ 20 30 50

500 MW' 30 50 90

660 MW 40 60 110

DVC proposes oil consumption (KL) per start-up asfollows:

Unit size (MW) Hot start-up Warm start-up Cold start-up

200/210/2s0 MW 20 30 50

500/600/660 MW', 40 60 110
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As such Commercial mechanism in tandem with operational mechanism of Energy Storage
System is not clear from the consultation paper."

The revised entr)'in the comments of DVC rvill be as follows:

"36. Energy Storage System
Comments of DVC against Point no. -36.7:

"In order to redress the issue of variability oJ'renewable generation (TRE) the focused approach
cotrlci be - Better kE forecasting, Better load ;fbrecctsting, Load shi/ting t'rom peak to nlf peak o-f the
loacl ctrrue. ancl Energy Storage Systems (ESS) that coulrl store the surplus generalion and utilize it
cluring limes of l.ow or no generation.

Purrtp Hrclro Sloroge Plant(PHSP1 is considered as Grid element and ct good option and proven
teclutolog,' Jbr large scale storage and grid stability and heQts in ntitigating the intermiltency oJ'
renetoble energt in viev' oJ the increasing penetration of power .front Renev,able Sources of
Generation (RES), having variability of generotion, there i,s a requirenrent of'balancing power

The funding required /br operationalizcttion future cleveloptnent o./' PSP,s tnay be sryrytortecl .front
Power Syslent Developmenl Fund (PSDFI or Ncfiional Clean Energy and Enyironrnent Funtl
(NC'EEF)

The following methodology may be adoptedwhile determining the tctri.ff of Puntped storage Plant;

l) Separate enerqry accounl for pumping energy & pov,er generation front ptrrnped water
21 Sharing of operation and ntaintenance (O&M1 expanse.\, to be agreecl a priori antong

beneficiaries.

3) Separate v)ater account to be mainlainedJbr puntpedwater and inflovt water.
1l Peak hours may be clffirent for consunters/ beneJiciary Skrtes. Generctlion .from pumpecl

waler to be scheduled keeping in yieyt the grid requirement.

It was sttggested thal in order to compensate for the losse,s due to cycle ef/iciency, there shoulcl be
incentives in tariffof Puntped Storage Generating totits. Mere increase of ROE v,ill not help to attact
the Project cleveloper to install PSP" The tarilf of'ltuntp storage plant nruy be composecl of ntto parts
11./ired contponent and 21 one variable conlponent con,yidering the lo,ss clue to cycle fficiency so that
the cost o.f generation and torif;f o/'the project may become reasonable."

Yours

Chief Engin6r-I (Co
DVC, Kolkata

Copy to:

1. The Director (OM), MOP, GOI, Shram Shalcti Bhawan, Rafi Marg, New Delhi-l10001

2. The member (PS), CEA, Sewa Bhawan, RK Puram, New Delhi-100066

3. The Member (GO & D), Sewa Bhawan, RK Puram, New Delhi-100066

4. The Member Secretary, ERPC, 14, Golf Club Road, Kolkata-700033

/

;fl\



g:.r:mLd*
h /E4

' *Fxr.-
, 

*.aqsr1rffi

Ref.No. Coml/CERCt 27 lf>

DAMODAR VALLEY CORPORATION
COMMERCIAL DEPARTMENT
DVCTOWERS:VIPROAD

KOLKATA- 7OO 054

d€qT{eN
BY SPEED POST

ri{ j,tl<l

urffioPY
4ffip3 .W:ffiAW

WffiJffi

Date: 31.07.2018.

-.1

T'o

The Secretary,

Central filectricity Regulatory Commission

3rd and 4th Floor, Chanderlok Building

3o, .lanpath, Neu, Delhi 1 I0 001

Sub : Comments/Suggestions on Draft CERC (Deviation Settlement Mechanism and related matters)

(Fourlh Amendment) Regulations,20 1 B.

Ref: Public Notice vide no. L-1113212013-CERC dated 29.06.2018

Dear Sir,

Iii i'eference to the Public Notice dated 29.06.2018 on the subject matter. the comments of

DVC regarding the proposed draft Fourth amendmcnt of CERC (Deviation settlement mcchanism and

related matters) Regulation 2018 is prepared and enclosed herewith as Annexure A.

_/ l_rr\r.)\1:
Ch i e l- F.ngi nccr- I (Coil,ncr. i, t.1

DVC, Kolkata

t't" !,3es.
Encl: As stated above

Copy to:

1. The Director (OM), MOP, GOI, Shram Shakti Bhawan, Rafi Marg, New Delhi-110001

2. The member (PS), CEA, Sewa Bhawgn, RK Puram, New Delhi-100066

3. The Member (GO & D), Sewa Bhawan, RK Puram, New Delhi-100066

4. The Member Secretary, ERPC, 14, Golf Club Road, Kolkata-700033
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1. Amendment to Regulation 2 of the Principal Regulations:

Proposed by CERC:

2.1 The following sub-clause shall be added after sub-clause (c) of clause
(1) of Regulation 2 of the Principal Regulations:

"(ca) "Area Clearing Price (ACP)" means the price of l5-minute time block
electicitg contract established on the Exchange arriued at afi,er considering
all uatid purchase and sale bids in particalar area(s) determined afier
market splitting, i.e. diuiding the market across constrairued transmission
corridor(s)."

2.2 Thre following sub-clause shall be added after sub-clause (g) of clause
(1) of Regulation 2 of the Principal Regulations:

"(ga) "Dag Ahead Market (DAM)" means a market uthere phgsical deliuery
of electicitg occurs on the next day (T+1) of the date of transaction (T) and
is gouerned bg the Central Electicitg Regulatory Commission (Pouter
Market) Regulations, 2010 (as amended from time to time), Rules, Bye-
Lanas as approued bg ttrc Commission."

Comment by DVC:

No Comments.

7



2. Amendment of Regulation 5 (charges for Deviations) of the
Principal Regulations:

Proposed by CERC:

3.1 The table along with the note in parenthesis below the table in clause (1)
of Regulation 5 of the Principal Regulations shall be substituted by the
following;

Average Frequency of the time
block (Hz)

Charges for Deviation
(Paise/kWh)

Below Not Below
50.05 0.0

50.05 50.04 Slope determined by
joining the price at Not

Below 50.05 Hz and
identified price at
50.00 Hz, and as

detailed in the note
below this Regulation

50.04 50.03
50.03 50.02

50.02 50.01

50.01 50.00

Daily average Area
Clearing Price

discovered in the Day
Ahead Market segment

of power exchange
50.00 49.99

Slope determined by
joining the price

identified at 5O.OO Hz
and price at below
49.85 Hz, and as

detailed in the note
below this Regulation

49.99 49.98
49.98 49.97
49.97 49.96
49.96 49.95
49.95 49.94
49.94 49.93
49.93 49.92
49.92 49.91
49.91 49.90

49.90 49.89
49.89 49.88
49.88 49.87
49.87 49.86
49.86 49.85
49.85 800.oo



Comment by DVC:

Proposal 1: The lower limit of frequency should be 49.z and
corresponding rate at below 49.7 Hz wili be 824.00 paisa/KWH. The
dynamic slope will be as proposed based on area clearing price and
proposed changes.

Proposal 2: If the lower limit of frequency will be 49.8s, then make the
rate 51L.44 Paisa/KWH at below 49.85 Hz. The dynamic slope will be as
proposed based on area clearing price and proposed changes.

3. Amendment of Regulation 7 (Limits on Deviation volume and
consequences of crossing limits) of the principal Regulation:

Proposed by CERC:

As perclause no 4.1 to4.3 & 4.5 to 4.18 of DraftAmendment, the upper
limit of frequency will be 50.05 instead of 50.1 and lower limit of
frequency will be 49.85 instead of 49.7. The frequency dependent rate
betvr,'een 49.7 Hz. to 50.05 Hz. witl be calculated based on frequency
band 49.85 Hz to 50.05 Hz.

Comment by DVC:

The lower limit may not be changed to 49.85 Hz.

4-4 After the existing proviso to clause (1) of Regulation 7 of the Principal
Regulations, a new proviso shall be added as und.er:

Prouided also that the total deuiationfrom schedule in energg terms during
a dag shall not be in excess of 3% of the total schedule for the drautee
entities and 1% for the generators and additional charge of 20% of the
dailg base DSM pagable / receiuable shatl be applicable in case of said.
uiolation."

Comment by DVC:

It is proposed to make the total deviation from schedule in a d.ay shaii
not exceed the 3%o instead of Lo/o for the generators and the additional
Deviation charges based on daily DSM payab\e/receivable shall be
graded instead of 2Oo/o or it should be done on actual volume deviation
over and above 37o deviation.

The method proposed by CERC, where everyone will be penalised in a
same manner by imposing 2ooh of Based DSM Charge for drawing over



and above loh for generators and 3o/o for drawee entity. The DVC
Proposal in given below.

Proposal 2:

Additional Deviation Charge for daily
actual daily deviation over and above
generator.

deviation will be applicable on
3%o for both drawee entity and

Additional Deviation charge for daily deviation:

(Actual Daily Deviation Allowable 3% deviation)% X Daily base
deviation charge

Proposed by CERC:

4.19 Clause (10) of Regulatron 7 of the Principal Regulations shall be
substituted as under:

"In the euent of sustained deuiation from schedule in one direction
(positiue or negatiue) ba any regional entitg, such regional entitg (buger or
seller) shalt haue to make sign of their deuiation from schedule changed,
at least ollce, after euery 6 time blocks. To illustrate, if a regional entity
has positiue deuiation from sclrcdule from 07.30 hrs to 09.00 hrs, sign of
its deuiation from schedule slnll be changed in the 7th time block i.e.
09.00 hrs to 09.15 ltrs from positiue to negatiue or negatiue to positiue as
the case mag be.

Prouided that uiolation of the requirement under this clause shall attract
an additional surcharge of 20% on the daily base DSM pagable /
receiuable as the case mag be."

Comment by DVC:

The penal charges of 2Oo/o on daily base DSM charges will be same for
both the entities who have violated the sign change one time or more
than one time or varies with number of violation regarding sign change.

Proposal 1:

Total Deviation in Daily Basis
(For Generators and Drawee

Entitvl

Additional Deviation Charge in
Percentage on daily base DSM

Payable/Receivable
Oto3% o%

Above 3oh and up to 5%o 5%
Above 57o and up to 10% 15%

Above 1O% up to l5o/o 25o/o

Above 15% 3Oo/o



If the penal charges varies with number of violation, the counting
procedure for violation of sign change should be mentioned.

If not, the penalty will not be proper, because for violation of sign change
in one time, any entity have to pay additional 2o%o of its Daily base
deviation charges. After that any entity will not change the direction of
drawal or injection.

Proposal 1:

CERC may fix the number of change of sign in a day and violation of that
will attract additional deviation charge in following manner.

No of violation of
sign change

Additional Deviation
Charge (%)

1 2%
2-5 to%

6- 10 20%
10- 16 30%

Proposal 2:

Additional Deviation Charge will be
violation of sign charge multiplied
charge.

charged on the basis of number of
with 5% of daily based deviation

Proposal for Amendment of Regulation in respect of B'd Amendment
w.e.f. dated 3O.O5.2O18 for those beneficiaries where schedule is
less than or equal to 4OOMW.

Proposal:

Schedule
Description

For Under
Drawal/Over

Injection

For Over Drawal/Under
Injection

Schedule less
than or equal to
100Mw

The charges for
the deviation for
the under-drawai
f over injection
in excess of 72
MW shall be
zeto.

When the schedule is less than
or equal to 1OO MW, the
additional charges for deviation
shall be based on percentage of
deviation worked out with
reference to schedule of 100 MW
as per Table-I and Table-II of
Principle Regulation

Schedule greater
than 100 and less
than or equal to
200Mw

The charges for
the deviation for
the under-drawal
/ over iniection

When the schedule is greater
than 10OMW and less than or
equai to 2OO MW, the additional
charges for deviation shali be



in excess of 24
MW sha1l be
zero.

based on percentage of deviation
worked out with reference to
schedule of 2OO MW as Per
Table-I and Table-II of PrinciPle
Resulation

Schedule greater
than 200 and less
than or equal to
300Mw

The charges for
the deviation for
the under-drawal
f over injection
in excess of 36
MW shall be
zeto.

When the scheduie is greater
than 2O0MW and less than or
equal to 300 MW, the additional
charges for deviation shall be
based on percentage of deviation
worked out with reference to
schedule of 300 MW as Per
Table-I and Table-II of PrinciPle
Resulation

Schedule greater
than 300 and less
than or equal to
400Mw

The charges for
the deviation for
the under-drawal
f over injection
in excess of 48
MW shall be
zeto.

When the schedule is greater
than 3O0MW and less than or
equal to 400 MW, the additional
charges for deviation shall be
based on percentage of deviation
worked out with reference to
schedule of 400 MW as Per
Table-I and Table-II of PrinciPle
Resulation

7
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